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THE SALARY AND ALLOWANCES OF 
LEADER OF OPPOSITION IN THE 

NAGAIAND LEGlSLATlVE ASSEMBLY ACT, 
1992. 

(THE NAGALAND ACT NO. S OF 1992) 

Received the ussent of the Governor of Nuguland cln 
25-4-92 and publkhed in the Nagalancl Guzette 

e~trordiripy dt. 1-5-92. 

Act. 

to provide for the salary and allowances of Leader of 
Opposition in the Nagaland Legislative Assembly. 
WHEREAS, it is expedient to provide fnr determi~~atiori 
of salary and allowances of the LRader of Opposition in  
the Nagaland Legislative Assembly. 
It is hereby enacted in the fortythird year of the Repuhlic 
of India as follows : 

Short title and commencement. 
1. ( 1 )  This Act may be called the Nagaland Salary and 

Allowances of the Leader of Opposition in the 
Nagaland legislative Assembly Act, 1992. 

(2) It shall come into force on such date as the State 
Government may, by notification in the official 
Gazette, appoint. 

Definition. 
2. h this Act, unless there is anything; repugnant in the 

subject or context : 
(a) "Leader of Opposition" means a member ot t lie 

State Legislative Assembly, who is for the t irne 
being, the Ieader in the State Legislative Assembly 
of the party in.opposition to the ruling Governme11 t 

having the largest and required numerical stre ngtll 



and recognised as such by the Spcaker of the  
Assembly. 

Salary of Leader of OppusiCiun. 
3. (1) There shall be paid to the leader of the opposition 

a saIary-of Rs. 1,2501- (Rupees One thousand two 
hundred and fifty) only per mensum equivalent to 
Cabinet Ministers. 

Kesidence of Leader of Opposition. 
4. (1) The Leader of Opposition shall, so long as he 

continues as such leader, be entitled without pay- 
ment of rent to the use of free Furnished residence. 

(2) Such residence shall be maintained at the public 
expenses which shaIl not exceed the amount 
prescribed by rules. 

Conveyance and Conveyance allowance for Leader of Op- 
posilion. 

5 .  The Leader of Opposition shall be entitled to a con- 
veyance and conveyance a1Iowance as entitIed to a 
Cabinet Minister so long as he remains LRader of 
Opposition. 

'Travetling and Daily alIowanca 
6. The Leader of the Opposition shall he entitled while 

on official tour travelling and daily allowances at rhe 
rates applicable to a Cabinet Minister : 

Provided that such officiaI tour is appmved by the Speaker 
of the Nagaland Legislative Assembly. 

3ecretariaI Assist ants and facilities. 
7, The following Secretarial Assistants and facilities shall 

be entitled to the LRader of the.Oppr~sition : 
(a) P.A. cum-Stenographer- - 1 No. 
(b) Office Peon. ' - 1 No. 
(c) TeIephone without STD in Office. - I No. 
(d) Telephone without STD in Residence. - 1 No. 



Notification respecting the date on which a person hccomes 
or ceased to be Leader of Opposition to be concIusive 
evidence thereof. 

8. The date on which a person becomes or ceased to be 
a Leader of Opposition shalt he published iu the 
official Gazette and any such notification sl~all be 
ct.lnclusive evidence of t h e  fact that he become or 
ceased to fie t l ~ c  Leader of the Opposition on that 
date fur all the purposes of this Act. 

Power to make rules 
9. ( 1 ) The State Govemrner~t may, by notifiation in the official 

Gmtte, make rules for a q i n g  out the pcrpose of 
this Act 

(2) All rules ar~d orders made under this Act shall ' 

be laid before the Nagaland Legislative Assembly, 
as soon as may he. after they are made and shd l  
be subject to such modifications is the Legislative 
Assembly may nuke.  



The Nagaland Leader of apposition salaries and 
Allowances (Amendment) Act, 1999 

(Act No. 13 of 1999) 

[Received the assent of tile Governor of Nugaland on 16th Jit I y  1999 
and p riblisl~ed in the Nugaland Gazette Extra-ordinary 

dated 22nd Sept '1999.1 

An Act further ro amend rhe saIary and allowances of the 
Nagaland Leader of opposilion salaries and allowances aci of 1993. 

Whereas it is expected to amend the Nagaland k a d e r  of oppo- 
sition salaries and allowances act, 1992 (Act No. 5 of 1992) in thc man- 
ner here under appearing : 

I t  is hereby enacted in the Fiftielh year of the Republic of India as 
follows : 

1. SHORTTITLE AND COMMENCEMENT 

0) This act may called the NAGALAND LEADER OF 
OPPOSITION SALARY AND ALLOWANCES 
(AMENDMENT) ACT, 1999. 

(ii) It shall come into forre on such date as the Stare Governmen[ 
may by notification jn oficial g m t t e  appoint. 

2. AMENDMENT OF SECTION 3 

Section 3 ( i )  of the Leader of Opposition salaries and allowances 
act 1992 (Act No. 5 of 1992), shall be substiluled by the following 
as hereunder: 

There shall be paid to the k a d e r  of Opposition a salary of rupces 
Nine thousand per mcnsern. 

3. AMENDMENT OF SECTION NO. 7 

Section No 5 of the Nagaland Leader of opposi ti on salaries and 
alIowances act 1992 (Act of No. 5 of 1992) shaIl be dcleterl. 



4. AMENDMENT OF SECTION NO. 7 : 

Secrion 7 (d) of the Nngaland Leader of Opposition sdat;ies and 
allowances act I992 (Act No. 7 of 19921, may be substi luted as ;' 
following hereunder : 

(d) Telephone with S.T.D. at residence as may be prescribed - 1 
Telephone. 

(2) After section 7 (d) the following shall be inserted as 7 (e) :- 

(e) Pcrsonal Secretary - I 

The Nagaland Sales of Petroleum and Petroleum 
Products including Motor Spirit and Lubricants Taxation 

(Amendment) Act 2000 (Act No. 1 of 2000). 

[Received rlze assent oJt11e Governor of Nagalatrd on 28th March 
arrd pl~blislled in the Nugaland Gazette Extra-ordinary 

dated. ZBlh Ocr. 2001.] 

An Act further to amend the Nagaland (SaIe of Petroleum and ' 

Petroleum Products including Motor Spiri t and Lubricants) Taxation Act 
' 

1967. 

1. Short title, extent and Commencement :- 

(i) This Act may becallcd the Nagaland (Sale of Petroleum 
and Pctroleum Products including Motor Spirit and 
Lubricants) Taxation (Amendment) Act 2000. 

(ii) It shall extend LO the whole of the state of Nagaland. 

(iii) It shalt come into force with immediate effect by replacing 
the Nagaland (Sale of Petroleum and Petroleum Products 
including Motor Spirit and Lubricants) Taxation 
(Amendment) Ordinance, 1999. 
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